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ORDER

The Counsel appearing on behalf of the Resolution Professional not being in a
position to answer the queries in respect to title over the land and the power-plant
held by the Corporate Debtor, the Resolution Professional is hereby directed to
present in person on the next date of hearing.

This query has been put to this Counsel on the application filed by the
Maharashtra Airport Development Company (MADC) seeking relief (a) to maintain
status quo in respect to the use of switchyard and transmission network of the
Corporate Debtor by MADC and (b) to clarify that the Concession Agreement to use
the Power Plant and Transmissions Lines may form part of the liquidation process
and rights of the purchaser shall be regulated by the Concession Agreement.

List this application for hearing along with other applications on the next date
of hearing. 1f the Resolution Professional is not present in person on the next date of

hearing, further steps will be taken in respect to the applications pending before this
Bench.
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